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ITA/C.O.No.ITA/C.O.No.ITA/C.O.No.ITA/C.O.No.    AppellantAppellantAppellantAppellant    RespondentRespondentRespondentRespondent    Assessment Assessment Assessment Assessment 
YearYearYearYear    
    

1948/Del/20141948/Del/20141948/Del/20141948/Del/2014    ITO, WardITO, WardITO, WardITO, Ward----
6(3),6(3),6(3),6(3),    
New Delhi.New Delhi.New Delhi.New Delhi.    

M/s Maverick ElectM/s Maverick ElectM/s Maverick ElectM/s Maverick Electronics ronics ronics ronics 
Pvt.Ltd.,Pvt.Ltd.,Pvt.Ltd.,Pvt.Ltd.,    
555, Gali No.7,555, Gali No.7,555, Gali No.7,555, Gali No.7,    
Adarsh Mohalla, Mauj Pur,Adarsh Mohalla, Mauj Pur,Adarsh Mohalla, Mauj Pur,Adarsh Mohalla, Mauj Pur,    
Delhi Delhi Delhi Delhi ––––    110 053.110 053.110 053.110 053.    
PAN : AAACH9596B.PAN : AAACH9596B.PAN : AAACH9596B.PAN : AAACH9596B.    

2003200320032003----04040404    

2882/Del/20142882/Del/20142882/Del/20142882/Del/2014    ITO, ITO, ITO, ITO,     
WardWardWardWard----23(1),23(1),23(1),23(1),    
New Delhi.New Delhi.New Delhi.New Delhi.    

Shri Gokul Chand,Shri Gokul Chand,Shri Gokul Chand,Shri Gokul Chand,    
Shop No.2, Shop No.2, Shop No.2, Shop No.2,     
Sanatan Dharam Mandir,Sanatan Dharam Mandir,Sanatan Dharam Mandir,Sanatan Dharam Mandir,    
SSSS----Block, Greater KailashBlock, Greater KailashBlock, Greater KailashBlock, Greater Kailash----II,II,II,II,    
New Delhi New Delhi New Delhi New Delhi ––––    110 048.110 048.110 048.110 048.    
PAN : APAN : APAN : APAN : ACZPC2645L.CZPC2645L.CZPC2645L.CZPC2645L.    

2008200820082008----09090909    

1944/Del/20141944/Del/20141944/Del/20141944/Del/2014    ACIT, ACIT, ACIT, ACIT,     
CircleCircleCircleCircle----24(1),24(1),24(1),24(1),    
New Delhi.New Delhi.New Delhi.New Delhi.    

Shri Shashi Raj Ahuja,Shri Shashi Raj Ahuja,Shri Shashi Raj Ahuja,Shri Shashi Raj Ahuja,    
UUUU----8, Green Park Main,8, Green Park Main,8, Green Park Main,8, Green Park Main,    
New Delhi.New Delhi.New Delhi.New Delhi.    
PAN : AAFPA2488K.PAN : AAFPA2488K.PAN : AAFPA2488K.PAN : AAFPA2488K.    

2007200720072007----08080808    

1943/Del/20141943/Del/20141943/Del/20141943/Del/2014    ITO, ITO, ITO, ITO,     
WardWardWardWard----6(4),6(4),6(4),6(4),    
New Delhi.New Delhi.New Delhi.New Delhi.    

M/s Metropolitan Farms M/s Metropolitan Farms M/s Metropolitan Farms M/s Metropolitan Farms 
Pvt.Ltd.,Pvt.Ltd.,Pvt.Ltd.,Pvt.Ltd.,    
4/2, Jaidev Park,4/2, Jaidev Park,4/2, Jaidev Park,4/2, Jaidev Park,    
Rohtak Road,Rohtak Road,Rohtak Road,Rohtak Road,    
NNNNew Delhi ew Delhi ew Delhi ew Delhi ––––    110 026.110 026.110 026.110 026.    
PAN : AACCM9815E.PAN : AACCM9815E.PAN : AACCM9815E.PAN : AACCM9815E.    

2003200320032003----04040404    

3432/Del/20143432/Del/20143432/Del/20143432/Del/2014    ITO,ITO,ITO,ITO,    
WardWardWardWard----34(1),34(1),34(1),34(1),    
New Delhi.New Delhi.New Delhi.New Delhi.    

Shri Arvind Kumar Goyal,Shri Arvind Kumar Goyal,Shri Arvind Kumar Goyal,Shri Arvind Kumar Goyal,    
CCCC----25/Z25/Z25/Z25/Z----3, C3, C3, C3, C----Block,Block,Block,Block,    
Dilshad Garden,Dilshad Garden,Dilshad Garden,Dilshad Garden,    
Delhi Delhi Delhi Delhi ––––    110 095.110 095.110 095.110 095.    
PAN : AGBPG6824D.PAN : AGBPG6824D.PAN : AGBPG6824D.PAN : AGBPG6824D.    

2009200920092009----10101010    

6720/Del/2014 6720/Del/2014 6720/Del/2014 6720/Del/2014 
& C.O.No.& C.O.No.& C.O.No.& C.O.No.    
218/Del/2015218/Del/2015218/Del/2015218/Del/2015    

ITO,ITO,ITO,ITO,    
WardWardWardWard----1(1),1(1),1(1),1(1),    
Dehradun.Dehradun.Dehradun.Dehradun.    

Smt. Anjana Walia,Smt. Anjana Walia,Smt. Anjana Walia,Smt. Anjana Walia,    
43, Indira Nagar,43, Indira Nagar,43, Indira Nagar,43, Indira Nagar,    
Dehradun.Dehradun.Dehradun.Dehradun.    
PAN : AAPPU3654D.PAN : AAPPU3654D.PAN : AAPPU3654D.PAN : AAPPU3654D.    

2007200720072007----08080808    

3517/Del/20143517/Del/20143517/Del/20143517/Del/2014    ITO,ITO,ITO,ITO,    
WardWardWardWard----2, 2, 2, 2,     
Rewari.Rewari.Rewari.Rewari.    

Smt. Rakesh Devi,Smt. Rakesh Devi,Smt. Rakesh Devi,Smt. Rakesh Devi,    
W/o Shri Om Parkash,W/o Shri Om Parkash,W/o Shri Om Parkash,W/o Shri Om Parkash,    
Village Baliar Kalan,Village Baliar Kalan,Village Baliar Kalan,Village Baliar Kalan,    
District Rewari,District Rewari,District Rewari,District Rewari,    
Haryana.Haryana.Haryana.Haryana.    
PAN : BQGPD7825R.PAN : BQGPD7825R.PAN : BQGPD7825R.PAN : BQGPD7825R.    

2007200720072007----08080808    

2822/Del/20142822/Del/20142822/Del/20142822/Del/2014    ACIT,ACIT,ACIT,ACIT,    
CircleCircleCircleCircle----37(1)37(1)37(1)37(1),,,,    
New Delhi.New Delhi.New Delhi.New Delhi.    

Dr. Ram Narayan Kalra,Dr. Ram Narayan Kalra,Dr. Ram Narayan Kalra,Dr. Ram Narayan Kalra,    
JJJJ----1/161A, Rajouri Garden,1/161A, Rajouri Garden,1/161A, Rajouri Garden,1/161A, Rajouri Garden,    
New Delhi New Delhi New Delhi New Delhi ––––    110 027.110 027.110 027.110 027.    
PAN : AATPK4470H.PAN : AATPK4470H.PAN : AATPK4470H.PAN : AATPK4470H.    

2009200920092009----10101010    
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: 

 
Shri Ravi Jain, CIT-DR. 

Respondent by : None. 
 
 Date of hearing                 :    17.12.201517.12.201517.12.201517.12.2015    
 Date of pronouncement    :    17.12.201517.12.201517.12.201517.12.2015    
 

ORDER ORDER ORDER ORDER     
 

PER G.D. AGRAWAL, VP PER G.D. AGRAWAL, VP PER G.D. AGRAWAL, VP PER G.D. AGRAWAL, VP ::::----    

 All these groups of appeals by the Revenue and one cross-

objection by the assessee in the case of ITA No.6720/Del/2014 were 

fixed because apparently, in all the cases, the tax effect is below `10 

lakhs. 

 

2. The CBDT in its Circular No.21/2015 dated 10th December, 2015 

has revised the monetary limit for filing of the departmental appeals to 

the ITAT at `10 lakhs which is evident from paragraph 3 of the Circular, 

which reads as under:- 

 

“3. Henceforth, appeal/SLPs shall not be filed in cases 
where the tax effect does not exceed the monetary limits 
given hereunder:- 

 

S.No. Appeals in Income-tax 
matters 

Monetary Limit (in Rs) 

1. Before Appellate Tribunal 10,00,000/- 
2. Before High Court 20,00,000/- 
3. Before Supreme Court 25,00,000/- 
 

It is clarified that an appeal should not be filed merely 
because the tax effect in a case exceeds the monetary 
limits prescribed above.  Filing of appeal in such cases is to 
be decided on merits of the case.” 

 

3. In paragraph 10 of the Circular, such monetary limits have been 

made applicable retrospectively.  For ready reference, we reproduce 

paragraph 10 below:- 
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“10. This instruction will apply retrospectively to pending 
appeals and appeals to be filed henceforth in High 
Courts/Tribunals.  Pending appeals below the specified tax 
limits in para 3 above may be withdrawn/not pressed.  
Appeals before the Supreme Court will be governed by the 
instructions on this subject, operative at the time when 
such appeal was filed.” 

 

4. Therefore, the above Circular would be squarely applicable to the 

appeal under consideration before us. 

 

5. Learned CIT-DR Shri Ravi Jain who appeared at the time of 

hearing before us stated that he needs some time to call for the report 

from the Assessing Officer as well as instructions from Administrative 

CIT for withdrawing these appeals because the appeals were filed with 

the approval of Administrative CIT.  Learned CIT-DR further pointed out 

that in paragraph 7 of the said Circular, it has been clarified by the 

CBDT that withdrawal of these appeals by the Revenue on account of 

low tax effect should not be considered as a precedent in the 

subsequent years of the acceptance of issues involved in this appeals 

and, therefore, if in the subsequent year similar issue arises before the 

ITAT where the appeal is above the tax limit as prescribed in this 

Circular, the same should be decided on merits. 

 

7. After considering the submissions of learned DR, the facts of the 

case and the Circular of the CBDT, we are of the opinion that there is 

no necessity for adjourning the appeals and calling the report from the 

Assessing Officer because, apparently, the tax effect involved in these 

appeals of the Revenue is below `10 lakhs.  However, we add here that 

if on receipt of order the Assessing Officer finds that the tax effect is 

above `10 lakhs or, in any other manner, the Circular is not applicable, 

he will be at liberty to file the miscellaneous application.  We also 

agree with the contention of the learned CIT-DR that this order would 

not be considered as an acceptance by the Revenue on the issue 

involved in these appeals and will not be an estoppel for the Revenue 
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to take up the issue involved in these appeals before the ITAT on 

merits if the tax effect in those years is more than `10 lakhs.  With this 

remark, we deem it proper to dismiss the appeals in the light of the 

Circular No.21/2015 of CBDT dated 10th December, 2015. 

 

8. In the result, the appeals of the Revenue as well as the cross-

objection No.218/Del/2015 are dismissed. 

Decision pronounced in the open Court on 17.12.2015. 

  

   Sd/-           Sd/-        

(DIVA SINGH(DIVA SINGH(DIVA SINGH(DIVA SINGH))))                                                    ((((G.D. AGRAWALG.D. AGRAWALG.D. AGRAWALG.D. AGRAWAL))))    
                                                    JUDICIAL MEMBERJUDICIAL MEMBERJUDICIAL MEMBERJUDICIAL MEMBER                                                    VICE PRESIDENTVICE PRESIDENTVICE PRESIDENTVICE PRESIDENT    
    
VK. 
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